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FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 1-Patna Local
Authorities Constituency,

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Rit Lal Ray, Vill-Kothwan, P.o-Khagaul, P.S- Khagaul,
Dist.-Patna, sponsored by Independent has been, duly elected to fill the seat in that House
of a member retiring on 16-07-2015 on the expiration of their term of office.
Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.
Place : Patna
Date : 10-07-2015 Returning Officer

1-Patna Local Authority council constituency.

FORM 23
[See Rule 84(1)(a)]
(For use in Biennial Election when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the People
Act, 1951

Election to the Legislative Council of the State of Bihar from the 2 Nalanda Local
Authorities Constituency.

In pursuance of the previsions contained in section 66 of the Representation of The
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Smt. Reena Devi Alias Reena Yadav, Address Moh.-
Bharawper, Murarpur, P.S.-Laheri, Post-Biharsharif, Dist.-Nalanda, sponsored by Janata
Dal (United) has been duly elected to fill the seat in the House of a member retiring on 16-
07-2015 on the expiration of their term of office.

Note :- The term of office of the member so declared elected will be subject to the
decision of the Hon'ble Supreme Court in SLP Nos. 17113/2015 and 17123/2015.

Place : Biharsharif
Returning Officer
Date : 10-07-2015 02-Nalanda Local Authority Constituency.

FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 3- Gaya-cum-
Jahanabad-cum-Arwal Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Smt. Manorma Devi, Vill-Ganesh chak, P.S.-Mohanpur,
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Distt.- Gaya, sponsored by Janata Dal (United) has been, duly elected to fill the seat in
that House of a member retiring on 16-07-2015 (date, month and year) on the expiration of
their term of office.
Note :- The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.
Place : Gaya
Date : 10-07-2015 Returning Officer

3- Gaya-cum-Jahanabad-cum-Arwal Local

Authority council constituency

FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 4- Aurangabad
Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Rajan Kumar Singh, Vill-Sudi Bigha, Post-Dev, District-
Aurangabad, sponsored by Bharatiya Janata Party has been duly elected to fill the seat in
that House of a member retiring on 16-07-2015 on the expiration of their term of office.
Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Aurangabad
Date : 10-07-2015 Returning Officer
4- Aurangabad Local Authority council constituency
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 5- Nawada Local

Authorities Constituency.
In pursuance of the provisions contained in section 66 of the Representation of the People
Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections Rules,
1961, 1 declare that Salman Raghib, Moh.-Muslim Road, P.s.-Nawada, Dist-Nawada,
Bihar-805110 sponsored by Janata Dal (United) has been duly elected to fill the seat in
that House of a member retiring on 16-07-2015 on the expiration of their term of office.

Note :-""The term of office of the member so declared elected will be subject to the
decision of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15".

Place : Nawada
Date : 10-07-2015 Returning Officer
5- Nawada Local Authority council constituency



12 fagR ToTe (SMTURYT), 17 SIoITs 2015

FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 06-Bhojpur-Cum-
Buxar Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Radhacharan Sah, Moh- Babu Bazar, P.O.-Nawada,
Thana-Ara Nagar, Dist- Bhojpur, sponsored by Rashtriya Janata Dal has been duly
elected to fill the seat in that House of a member retiring on 16-07-2015 on the expiration of
their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Courtin SLP Nos. 17113/15 and 17123/15.

Place : Ara
Date : 10-07-2015 Returning Officer,
06-Bhojpur-Cum-Buxar Local Authority council constituency
FORM 23
[See rule 84(1)(a)]

(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the Rohtas-Cum-
Kaimur Local Authorities Constituency.

In pursuance of the previsions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Santosh Kumar singh, Vill-Baghini, Po-Harnathpur,
PS-Mohania, District-Kaimur , sponsored by Bharatiya Janata Party has been duly
elected to fill the seat in that House of a member retiring on 16-07-2015 on the expiration
of their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Sasaram
Date : 10-07-2015 (Returning Officer)
Rohtas-Cum-Kaimur Local Authority council constituency
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FORM-23
[See Rule 84(l)(a)]
(For use in Biennial Election when seat is contested)
Declaration of the result of Election under section 66 of the Representation of
the People Act, 1951.
Election to the Bihar Legislative Council from 08- Saran Local Authorities
Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act , 1951, read with clause(a) of sub-rule (1) of rule 84 of the Conduct of
Elections Rules ,1961, | declare that Shri Sachchidanand Rai, Vill- Bara Lauan,
Post- Kala Lauan, PS- Baniyapur, District- Saran Sponsored by Bharatiya Janata
Party has been duly elected to fill the seat in that House of a member retiring on 16

July 2015 on the expiration of his term of office.
Note :- “ The term of office of the member so declared elected will be subject to the
decision of the Hon’ ble Supreme court in SLP Nos. 17113/15 and

17123/15.
Date :10.07.2015
Place : Saran Returning Officer,
08- Saran Local Authorities Constituency
FORM 23
See rule 84(1)(a)

(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the

People Act. 1951
Election to the Legislative Council of the State of Bihar from the 09-Siwan Local
Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Election
Rules, 1961, I declare that —

SHRI TUN JI PANDEY, VILL-NETWAR, PO-BELAW, P.S-DARAULI, DISTT-SIWAN,
sponsored by BHARATIYA JANATA PARTY has been duly elected to fill the seat in
that House of a member retiring on 16.07.2015 on the expiration of their term of office.

Note :- The term of office of the member so declared elected will be subject to the decision
of the Hon’ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place - SIWAN
Date — 10.07.2015
Returning Officer.
09-Siwan Local Authority constituency.
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FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the People
Act, 1951.
Election to the Legislative Council of the State of Bihar from the Gopalganj Local
Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Aditya Narayan Pandey, Village- Bhojchhapra, P.O.-
Nechua Jalalpur (Durg Matihaniya), P.S.- Vishambharpur District.- Gopalganj, sponsored
by Bharatiya Janata Party has been, duly elected to fill the seat in that House of a member
retiring on 16.07.2015 on the expiration of their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Gopalganj

Date : 10.07.2015

Returning Officer
Gopalganj Local Authorities
Constituency.

FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 11-West Champaran
Local Authorities Constituency.

In pursuance of the previsions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Rajesh Ram, Vill+Post-Naraipur, Ward No. -12,
Bagaha Nagar Parishad, PS-Bagaha, District-West Champaran, sponsored by Indian
National Congress, has been duly elected to fill the seat in that House of a member retiring
on 16.07.2015 on the expiration of their term of office.

Note :-""The term of office of the member so declared elected will be subject to the
decision of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15"".

Place : Bettiah Returning Officer,

Date : 10.07.2015 11-West Champaran Local Authorities Constituency.
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FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the People
Act, 1951.
Election to the Legislative Council of the State of Bihar from the 12- East Champaran
Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that —

Shri Rajesh Kumar @ Bablu Gupta, Moh.-Miscaut, Motihari, P.O-Motihari, P.S-Motihri
Town, Distt-East Champaran sponsored by Bharatiya Janata Party has been, duly elected to
fill the seat in that House of a member retiring on 16.07.2015 on the expiration of their term
of office.
Note :-""The term of office of the member so declared elected will be subject to the
decision of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15"".
Place : Motihari
Date : 10.07.2015
Returning Officer,
12-East Champaran Local Authorities Constituency.

FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the People
Act, 1951.
Election to the Legislative Council of the State of Bihar from the 13- Muzaffarpur
Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that —

Shri Dinesh Prasad Singh, Village and Post- Daudpur, Police Station- Paroo,
District.- Muzaffarpur, sponsored by Janata Dal (United) has been, duly elected to fill the
seat in that House of a member retiring on 16.07.2015 on the expiration of their term of
office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Courtin SLP Nos. 17113/15 and 17123/15.

Place : Muzaffarpur
Date :10.07.2015
Returning Officer,
13- Muzaffarpur Local Authorities Constituency.
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FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 14-Vaishali Local
Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Subodh Kumar, VILL - MAHMADPUR POJHA, POST
- BABHANTOLI, P.S. - GORAUL, DIST. - VAISHALI, sponsored by RASHTRIYA
JANATA DAL has been duly elected to fill the seat in that House of a member retiring on
16, July, 2015 (date, month and year) on the expiration of their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision

of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Hajipur

Date :10.07.2015 Returning Officer,
14-Vaishali Local Authorities Constituency.

FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the People
Act, 1951.
Election to the Legislative Council of the State of Bihar from the 15- Sitamarhi-cum-
Sheohar Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that —

Shri Dilip Ray , S/o Yogendra Ray, Vill.+P.O.+PS.-Runnisaidpur, Distt.-Sitamarhi, Pin
Code- 843328. sponsored by Rashtriya Janata Dal have been, duly elected to fill the seat in
that House of a member retiring on 16.07.2015 on the expiration of their term of office.
Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Courtin SLP Nos. 17113/15 and 17123/15.
Place : Sitamarhi
Date : 10.07.2015
Returning Officer,
15- Sitamarhi-cum-Sheohar Local Authorities Constituency.
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)
Declaration of the result of Election under section 66 of the representation of the
People Act 1951.
Election to the Legislative Council of the State of Bihar from the 16-Darbhanga Local
Authorities Constituency.

In pursuance of the previsions contained in section 66 of the Representation of the
People Act, 1951, read whith clause (a) of sub-rule (1) of rule 84 of the Conduct of Election
Rules, 1961, I declare that Shri Sunil Kumar Singh, Village- Supaul, Tole-Rajwa, Post-
Biraul, Block- Biraul, District- Darbhanga, sponsored by Bharatiya Janata Party has
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been duly elected to fill the seat in that House of a member retiring on 16-07-2015 on the
expiration of their term of office.
Note:- The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supereme Court in SLP Nos. 17113/15 and 17123/15.
Place :- Darbhanga
Date :- 10-07-2015
Returning Officer,
16-Darbhanga Local Authorities Constituency.
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 17 Samastipur Local
Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that
Shri Hari Narayan Chaudhary, Mohalla- Bengali Tola, Ward No.- 25, PO-
Samastipur, PS+Distt- Samastipur sponsored by Bharatiya Janata Party, has been duly
elected to fill the seat in that House of a member retiring on 16-07-2015 on the expiration of
their term of office.

Note :-""The term of office of the member so declared elected will be subject to the
decision of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15"".
Place : Samastipur
Date : 10/07/2015
Returning Officer,
17-Samastipur Local Authorities
Constituency
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 18- Munger-cum-Jamui-
cum-Lakhisarai-cum-Sheikhpura Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, 1 declare that Shri Sanjay Prasad, Vill-Kundari Sankurha,Post-
Kharsari,Block+Thana +Dist-Jamui, sponsored by Rashtriya Janata Dal has been duly
elected to fill the seat in that House of a member retiring on 16-07-20150n the expiration of
their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Courtin SLP Nos. 17113/15 and 17123/15.
Place : Munger
Date : 10/07/2015
Returning Officer,
18- Munger-cum-Jamui-cum-Lakhisarai-cum-Sheikhpura
Local Authorities Constituency.
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FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 19- Begusarai-cum-
Khagaria Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that
Shri Rajnish Kumar, At+P.O. Mahdauli, P.S. — Bhagwanpur, Dist-Begusarai,
sponsored by Bharatiya Janata Party has been duly elected to fill the seat in that House
of a member retiring on 16-07-2015 on the expiration of their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Begusarai

Date : 10-07-2015

Returning Officer,
19- Begusarai-cum-Khagaria Local Authorities
Constituency .
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 20- Saharsa-cum-
Madhepura-cum-Supaul Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Smt. Nutan Singh, Gangjala, Ward No-18 Dist- Saharsa
(Bihar), sponsored by Lok Jan Shakti Party, has been duly elected to fill the seat in that
House of a member retiring on 16-07-2015 on the expiration of their term of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Courtin SLP Nos. 17113/15 and 17123/15.
Place : Saharsa
Date : 10/07/2015

Returning Officer,

20- Saharsa-cum-Madhepura-cum-Supaul Local Authorities
Constituency.
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 21- Bhagalpur-cum-
Banka Local Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that Shri Manoj Yadav, Villege- Bari Dhaka, Post- Dhaka, Thana &
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District- Banka (Bihar), sponsored by Janata dal (United), has been duly elected to fill the
seat in that House of a member retiring on 16-07-2015 on the expiration of their term of
office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Bhagalpur

Date : 10/07/2015

Returning Officer,
21- Bhagalpur-cum-Banka Local Authorities
Constituency
FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the
People Act, 1951.

Election to the Legislative Council of the State of Bihar from the 22- Madhubani Local
Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the
People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that SHRI SUMAN KUMAR, MAHASETHI MOHALLA, WARD
NO- 27, PO- BHAUARA, NAGAR PARISHAD MADHUBANI, PS+DISTT-
MADHUBANI, sponsored by BHARATIYA JANATA PARTY, has been duly elected to
fill the seat in that House of a member retiring on 16-07-2015 on the expiration of their term
of office.

Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Courtin SLP Nos. 17113/15 and 17123/15.
Place : Madhubani
Date : 10/07/2015
Returning Officer,

22- Madhubani Local Authorities Constituency
FORM 23

[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)

Declaration of the result of Election under section 66 of the Representation of the People Act, 1951.
Election to the Legislative Council of the State of Bihar from the 23-Purnia-cum-Araria-cum-Kishanganj Local
Authorities Constituency.

In pursuance of the provisions contained in section 66 of the Representation of the People Act, 1951,
read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections Rules, 1961, I declare that Dr. Dilip
Kumar Jaiswal, At-Dilawar Ganj, M.G.M. Medical College, Kishanganj, PS+Dist-Kishanganj, Pin Code -855107
sponsored by Bharatiya Janta Party has been duly elected to fill the seat in that House of a member retiring on
16.07.2015 on the expiration of their term of office.

Note :- The term of office of the member so declared elected will be subject to the decision of the Hon'ble
Supreme Court in SLP Nos. 17113/15 and 17123/15.
Returning Officer,

Place :- Purnia . .
23-Purnia-cum-Araria-cum-

DNate :- 10-07-2015 . . . s
Kishanganj Local Authorities

Constituency.
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FORM 23
[See rule 84(1)(a)]
(For use in Biennial Election when seat is contested)
Declaration of the result of Election under section 66 of the Representation of the

People Act, 1951.
Election to the Legislative Council of the State of Bihar from the 24-Katihar Local
Authorities Constituency

In pursuance of the previsions contained in section 66 of the Representation of the

People Act, 1951, read with clause (a) of sub-rule (1) of rule 84 of the Conduct of Elections
Rules, 1961, I declare that SHRI ASHOK KUMAR AGARWAL, MIRCHAI WARI,
AMBEDKAR CHOWK, PO & DIST. KATIHAR, sponsored by INDEPENDENT has
been duly elected to fill the seat in that House of a member retiring on16-07-2015 on the
expiration of their term of office.
Note :-The term of office of the member so declared elected will be subject to the decision
of the Hon'ble Supreme Court in SLP Nos. 17113/15 and 17123/15.

Place : Katihar
Date : 10-07-2015 Returning Officer,
24-Katihar Local Authorities Constituency.
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